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Board & Ors.
...... Respondents
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The copy of the Record of Rights in A 19 - 21
respect of the subject property

The photographs of the warehouse (Gudam) B 09 —9 ]
illegally erected by the Private Respondents L1

Photocopy of the mass representations made C 9_% - L{ &
by the local residents of Naboday Palli Samity

125.02.2025

Photocopy of the notice vide Memo No. D

BM/01273/law/E.O./24-25 dated l’/q =0
25.02.2025 and the notice vide Memo No.
BM/01274/Law/Admin/24-25 dated

The photocopy of the Notice Of Hearing vide E ey Se:'c
Memo No. BM/00229/(2)/Law/admin/25-26 5[
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BEFORE TIIE NATIONAL GREEN TRIBUNAL
EASTERN ZONI BENCII, KOLKATA
(Under Section 18(1) read with Section 14 ol the National Green
Tribunal Act, 2010)

Original Application No, Or 2025/ 187
BLETWELN
e Saheb Shaw & Ors,
7,/“- ne /
V4 "\\\(;) AR} e Applicants
/A ¥
0/ Subhiendn -Versus-

PBanerjed
Kolkata-1:44
Regd. No. 00872022
Expiry Date

The West Bengal  Pollution  Control

Board & Ors.

. ? N2y ’_‘(\'."/'/ (;; ...... Respondents
SV or WY
e SYNOPSIS OF THI CASI

The petitioners arce the residents of Liluah Chakpara situated
within the jurisdiction of Bally Municipal Corporation and
nearby the Naboday Palli Samity situated in the said locality
there is a water body/pond. The Private Respondent being
Respondent No.12 herein has illegally filled up the said pond
with the aid of some members of the Respondent No.13 club for
their personal gain. The Respondent No.12 along with his
associates of Respondent No.13 club, who are widely infamous
as goons in the locality, frequently engage in illicit activities
like drinking alcohol, drug abuse ctc. and creating disturbances
in the neighborhood often late in the night, In the said
warchouse(Gudam) various inflammable materials has been
unlawfully stored by the Respondent No, 12 for his underhand

business, for which on 22.01.2025 at around 10:45 P.M.,

Qohet Ghav.




suddenly a fire broke out in the said warehouse (Gudam) nearly
causing a major disaster. After occurrence of that fire accident,
the Petitioners made mass representations to concerned
respondent authorities. The Respondent No.3 and Respondent
No.8 issued notices upon respondent no. 11 to take appropriate
steps against the miscreants in accordance with law as well as
the petitioners made several complaints before the concerned
police authorities being Respondent No.10 & 11 but till date no
action has been taken by the Respondent authorities either to
restore the subject water body/pond in its original position nor
initiating criminal proceedings against the private respondents
in accordance with law. Since, it is the duty of the Respondent
Authorities to provide healthy habitable environment to every
citizen as such non action of taking any serious step against
illegal filling up of water body in accordance with law thereby
causing serious damage to the environment, the instant public

interest litigation has been filed before this Hon'ble Court.
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
(Under Section 18(1) read with Section 14 of the National Green
Tribunal Act, 2010)
Oniginal Application No. Of 2025/ EZ

BETWEEN

Saheb Shaw & Ors.
....... Applicants

-Versus-
The West Bengal Pollution Control
N\ /2027 A Board & Ors.
/ 7 Respondents

'\__“ { /’-.

e LIST OF DATES

22.01.2025: Fire accident happened in the illegally erected
temporary warehouse by the Private
Respondents.

28.01.2025,

07.02.2025,

21.02.2025,

27,02,2025,

01.03.2025 Mass Complaints made by the local residents
of Liluah, Chakpara including the petitioners
before the concerned Respondent Authorities.

06.02.2025 Notice vide Memo No0.402/25/SS(c) dated
06.02.2025 was issued by Respondent No.3
upon Respondent No. 11 for taking action as
per law.

25.02.2025 Respondent No.8 sent notices to the
Respondent No. 11 vide Memo No.
BM/01273/law/E.O./24-25 dated 25.02.2025.

03.06.2025 Respondent No.8 issued notice of hearing upon
the Petitioners.

05.06.2025 Police complaint made by the Petitioners.

Qaher  Shwo.




#)
v:},{.}’/

\
7
¥t

(4L
yol

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH. KOLKATA
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(Under Section 18(1) read with Secton

Onginal Application No. Qf 2025/ EZ
BETWEEN
| Saheb Shaw, son of Tarapada
Shaw,
email: sahebshaw20133email.com
2. Sushanta Das, son of Sekha Das

T All (1) to (3) having residence at1/1, 36
*$O AQ r Chakpara Navoday Pally, Post O

_ x
/=2 Subhenau ‘)2_ Bhattanagar, Police Stadon- Litush,
AN 3anene. O
3 Aolkata-144 = District- Howrah, Wesz Bengal, Bin
7| fege. M 0031201 | Code- 711203
\‘Z. Expiry Date o
174712027

1 . Asim Royv, son of Ramesh
o Chandra Roy:

S b ¥ o -
email: babvashimrov3 smail.com

3. Moumita Roy, wife of Raj Roy,

Qohes Shaw .
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email: rogoyk786@gmajl.com

Both (4) & (5) having residence at 1/1,
22-A Chakpara Navoday Pally, Post
Office- Bhattanagar, Police Station-

Liluah, District- Howrah, West Bengal,
Pin Code- 71 1203;

6. Bikash Roy, son of Dipak Roy,
having residence at Bondhumahal
Chakpara, Post Office- Bhattanagar,
Police Station- Liluah, District-
Howrah, West Bengal, Pin Code-
711203;

email: bikas]i 987rov@gmail.com

7. Puja Das, wife of Pritam das,

email: phsiopriopam l@gmail.com

8. Tarapada Shaw, son of Ekkarj
Shaw,

email: rajashaw407@gmail.com

9, Prabir Das, son of Ashutosh Das,

email; mvalid749@,<.{mail.com

10. Ratna Das, wife of Prabir Das,
email; pivalid749@gmail.com

11. Baby Roy, wife of Asim Roy,

Qphesr  Qloonr .
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email: babykaliroy@gmail.com

12. Moumita Pandit, wife of Manik
Pandit,

email: moumiroy0000@gmail.com

13. Pratima Dhar, wife of Pinku
Dhar,

email:; privadhar982@gmail.com

14. Namita Chakroborty, wife of
Rajkumar Charoborty,

email: namitackraborty214@gmail.com

15. Ruma Karmakar, wife of late
Bibhas Karmakar,

email: karmakarruma912@gmail.com

All (7) to (15) having residence at 1 /1,
Chakpara Navoday Pally, Post Office-
Bhattanagar, Police Station- Liluah,
District- Howrah, West Bengal, Pin
Code- 711203;

...... Applicants

-Versus-

1.  The West Bengal Pollution
Control Board, service through the
Member Secretary, having its office at
Paribesh Bhawan, Plot No.10A, Block-
LA, Sector-Ill, Bidhannagar, Kolkata-

Qahet Jlhass.
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700106, E-mail- ms.wbpcb-
wb@bangla.gov.in
2. The State Environment Impact

Assessment Authority (SEIAA), West
Bengal, service through the Chairman,
having office at Prani Sampad Bhawan,
5th Floor, LB Block, Sector III, Salt
Lake, Kolkata- 700 106, E-mail Id:
environmentwb@gmail.com,;

3. The  District

Collector, Howrah, having office at New

Magistrate &

Collectorate Building, 3rd Floor, 6, Rishi
Bankim Chandra Road, Post Office,
Police Station & District- Howrah, West
Bengal, Pin Code- 711101, E-mail Id:

dm-how-wb@nic.in;

4, The Sub-Divisional Officer,
Howrah Sadar, having office at Old
Collectorate Building, 1st Floor, 6, Rishi
Bankim Chandra Road, Post Office,
Police Station & District- Howrah, West
Bengal, Pin Code- 711101, Email Id:

sdowh@gmail.com;

5. The Additional District Magistrate
& District Land & Land Reforms
Officer, Howrah, having office at 12,

Lahes Showr .
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Nityadhan Mukherjee Road, Howrah
Railway Station, Post Office, Police
Station & District- Howrah, West
Bengal, Pin Code-711101, E-mail Id:
dllrohowrah2017@gmail.com;

6. The Block Land & Land Reforms
Officer, Bally, Jagacha, having office at
270, Grand Trunk Road, Belur Bazar,
Post Office & Police Station- Liluah,
District- Howrah, West Bengal, Pin
Code- 711204, E-mail Id:
bally_jagacha@yahoo.co.in;

7. The Chairman, Bally Municipal
Corporation, having office at 384,
Grand Trunk Road, Post Office & Police
Station- Bally, District- Howrah, West
Bengal, Pin Code- 711201, E-mail Id-

ballymuni.ulb@gmail.com;

8. The Executive Officer, Bally
Municipal Corporation, having office at
384, Grand Trunk Road, Post Office &
Police Station- Bally, District- Howrah,
West Bengal, Pin Code- 711201, E-mail

id: ballymuni.it@gmail.com;

9. The Assistant Director of

Fisheries, Howrah, having office at 3

Qaheb hans .
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Floor, Raghav Plaza, Dobson Road,

Pilkhana, Babudanga, Police Station- .

Malipanchghoray=~District- = Howrah,
P S R I D
West Benggl{--lfin‘Code- 711106, E-mail
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10. Thé. Commissioner of.
Howrah, h;';'{ving’_Ofﬁce at 28,N1/ iz
Mukherjee Road, Post office”& Police
Station- Howrah.-Pini-Code- 711101, E-
mail Id: commhowrah@gmail.com

11. The Officer-In-Charge, Liluah
Police Station, having office at28/1 Jhil
Road, Liluah, Howrah, Pin Code-
711203, E-mail 1d: psliluah@gmail.com

12. Anand Sarkar, son of Anil
Sarkar, residing at Udaygarh Colony,
Post Office- Bhattanagar, Police
Station- Liluah, District- Howrah, West
Bengal, Pin Code- 711203, E-mail Id:

not known;

13. Naboday Pally Samity
represented by the Secretary, having
office at 1, Chakpara Naboday Pally,
Post Office- Bhattanagar, Police
Station- Liluah, District- Howrah, West
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Bengal, Pin Code- 711203, E-mail Id: (Li'
not known. I

...... Respondents

(1) The addresses of the applicants are given above for the service

of notices of this Application.

(2) The addresses of the Respondents are given above for the

service of notices of this Application.

(3) The Applicants abovenamed beg to present the Original
Application challenging the inaction on the part of the
Respondent Authorities on the facts and circumstances as well

as grounds as set-out hereunder.-

FACTS IN BRIEF

1. That the applicants are peace-loving and law abiding citizens of
India and residing at the addresses as mentioned in the Cause Title

above. This applicants have locus-standi to invoke the jurisdiction of

this Hon’ble Tribunal.

2. That the applicants are the residents of Liluah Chakpara
situated within the jurisdiction of Bally Municipal Corporation and
nearby the Naboday Palli Samity situated in the said locality, the
property measuring about 0.23 acres situated at Mouza- Liluah,
Block- Bali/Jagacha, J.L. no.12, L.R. Dag No0.620, L.R. Khatian
No.256, 863 within the jurisdiction of Liluah Police Station under
Bally Municipal Corporation being classified as ‘Pukur’, which is one

of the nature’s gifts to humankind maintaining an ecological balance

Sahet Ohaws .
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in environment and thus, necessary to be protected for the local

residents of Liluah, Chakpara to lead a healthy quality life.

The copy of the Record of Rights in respect of the subject

propertyis annexed herewith and marked as letter ‘A’.

3. That the Private Respondent being Respondent No.12
herein has illegally filled up the said pond with the aid of some
members of the Respondent No.13 club for their personal gain.
Respondent no.12 herein is an influential person in the locality
having strong control over the Respondent No.13 club and
abusing his power and influence, Respondent No.12 herein
constructed a temporary warehouse (Gudam) by illegally filling
up the said pond and has been using the said warehouse
(Gudam) for anti-social activities under the guise of underhand
business. The Respondent No.12 along with his associates of
Respondent No.13 club, who are widely infamous as goons in
the locality, frequently engage in illicit activities like drinking

alcohol, drug abuse etc. and creating disturbances in the

neighborhood often late in the night.

4. That since the illegal and unsocial activities by the

Respondent No.12 and his associates of Respondent no.13club

frequently create nuisance in the locality thereby causing

serious disruption in the usual state of living of the persons in

the locality, the applicants herein verbally intimated the

Respondent no.12 and the governing members of the

Respondent No. 13 club about their agitations but instead of

stopping such illegal activities, the Respondent No. 12 with the

OTAR ¢lp of his men and agents resorted to dumping garbage around

,/45515;;;53‘\§2>
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the warehouse (Gudam), making the living condition of the local

persons extremely difficult and the environment unhealthy.

The photographs of the warehouse (Gudam) illegally
erected by the Private Respondents are annexed herewith and

marked with the letter ‘B’.

5. That in the said warehouse(Gudam) various inflammable
materials has been unlawfully stored by the Respondent No. 12
for his underhand business, for which on 22.01.2025 at around
10:45 P.M., suddenly a fire broke out in the said warehouse
(Gudam) nearly causing a major disaster. Only due to the timely
intervention of the local residents and the fire brigade,

somehow the fire was extinguished.

6. That since day by day the increasing atrocities by the
Respondent No. 12 and his men and agents make the life of the local
residents miserable besides the same causing serious apprehension of
threat to their life and property. Moreover, due to storing of various
inflammable materials in the said warehouse (Gudam) by the
Respondent No. 12 in guise of his underhand business, there exists
high chances of occurring mishap anytime in the future endangering

the life and property of all the residents of the locality. The existence

of an electric transformer near the said warehouse (Gudam) further

compounded the risk.

s That although regarding illegal filling up of the subject water
body- by the Respondent No. 12 and his men and agents and day to

day nuisance created by them, one of the local resident made

< i i ion i 2021, no
mplaint. before the Liluah Police Station in the year ;
OTARY -
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appropriate action has been taken by the concerned authority in
accordance with law even after passing about four (4) long years. Now
after occurrence of the fire accident on 22.01.2025, the applicants
herein being the local residents of Liluah, Chakpara, desperately
wanting to prevent any mishap to their life and property further as
well as living their life in a refined and developed neighborhood, made
mass representations before the concerned Respondent Authorities
requesting to take immediate action against illegally filling up of the
said water body and construction of temporary warehouse (Gudam)
thereon for carrying on underhand business and anti-social activities

by the Respondent No. 12 and his associates of Respondent No.13
club.

Photocopy of the mass representations made by the local
residents of Naboday Palli Samity are annexed herewith and

collectively marked with the letter ‘C’.

8. That upon receipt of the mass representations made by the
local residents of Liluah, Chakpara wherein the Naboday Palli
Samity situated, the office of the Respondent No. 3 vide Memo
No. 402/25/SS(c) dated 06.02.2025 through the office of the
Respondent No.4and the Respondent No. 8 vide Memo No.
BM/01273/law/E.O./24-25 dated 25.02.2025 sent notice to the
Respondent No. 11 directing to investigate into the matter and
take immediate action in accordance with law but even after
expiry of considerable time no action has been taken by the
concerned police authorities being Respondent Nos. 10& 11
herein in order to protect the life and liberty of the applicants.
It is important to mention herein that Respondent No.8 also
the Respondent No.6 vide Memo No.

ENGE
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BM/01274 /Law/Admin/24-25 dated 25.02.2025 to conduct
physical inspection and submit status report regarding the
matter and as per information from the concerned authority, a
written notice along with the restoration order has already been
sent to the Respondent no.11 herein but for the reason better
known to him, the concerned police authorities are yet to take

any action in the matter.

Photocopy of the notice vide Memo No.
BM/01273/law/E.O./24-25 dated 25.02.2025 and the notice
vide Memo No. BM/01274 /Law/Admin/24-25 dated 25.02.2025

are annexed herewith and collectively marked with the letter ‘D’.

0. That meanwhile, the Respondent No.8 also served a notice of
hearing vide Memo No. BM/00229/(2)/Law/admin/25-26 dated
03.06.2025 to the Petitioners regarding the matter and upon
knowledge of that, the Respondent No.12 and his men and agents
daringly started threatening the local residents. Moreover, on
04.06.2025 at about 23:19 hrs. some of the anti-social men and
agents of the Respondent No.12 gathered in front of the house of the
Applicant No. 13 herein and abusing her in filthy languages
threatened to rape and demolish their house and car, for which

written complaint dated 05.06.2025 was also made before the

Respondent No.11 herein but in vain.

The photocopy of the Notice of Hearing vide Memo No.

BM/00229/(2)/Law/admin/25-26 dated 03.06.2025 and the
complaint dated 05.06.2025 are annexed herewith and collectively

irked with the letter ‘E’.
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and are crucial for the

generation of income, livelihood and general wellbeing of

communities. Proper pond management is necessary to mitigate

. irrigation; mitigate flooding
and recharge aquifers. When Ponds are

climate change; provide recreation

illegally filled, it

into a warehouse
(Gudam), gathering garbage around the same for carrying on

his underhand business and anti-social activities at the behest
of some members of Respondent No.13 club for their illegal gain
and for the same the Respondent Authorities ought to take
steps in order to restore the subject waterbody by demolishing
the temporary unauthorized construction created thereon and
also that the miscreants should be punished according to the
provisions of Section 17 (11) of the West Bengal Inland
Fisheries Act, 1984 and Section 4D of the West Bengal Land
Reforms Act, 1955.

11. That despite having full knowledge about the illegal filling up of
the subject waterbody by Respondent No.12 and his men and agents
of Respondnet No.13 club and also their illegal/ anti-social activities
disturbing the life and liberty of the local residents and even after
receiving several notices and Restoration Order from the office of the
concerned authorities, the Respondent Police Authority Being
Respondent No. 10& 11 herein have maintained a deceptive silence

and failed to take stringent action against the actual wrong doers

Lohes Thoer
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12. That water bodies are crucial for sustaining life on earth, as
they are essential for drinking, agriculture, and maintaining
healthy ecosystems. Water bodies, including rivers, lakes, and
wetlands, are fundamental to life and moreover, the health of our
planet is inextricably linked to the health of these water sources but
even after expiry of considerable period the Respondent Authorities yet
to take any step to restore the subject waterbody in its original
position. That this may result that the local residents of Liluah,
Chakpara have been living in extremely unhealthy environment under
the threat of damage to life and property caused by the private
Respondents. The respondent police authorities inspite of receiving
the detailed complaint did not bother to take appropriate action in
accordance with law into the said matter and failed to act accordingly

which results in violation of the law.

GROUNDS

1. FOR THAT Wetlands are supporters of life on this planet and
hence form an essential element of ecosystems. Ponds happen
to form a significant part of wetlands and are crucial for the
generation of income, livelilhood and general wellbeing of
communities. Proper pond management is necessary to mitigate
climate change; provide recreation, irrigation; mitigate flooding
and recharge aquifers. When Ponds are illegally filled, it
adversely affects the ecosystem and the Respondent No.12
herein has converted the subject waterbody into a warehouse
(Gudam), gathering garbage around the same for carrying on his
underhand business and anti-social activities at the behest of
some members of Respondent No.13 club for their illegal gain

and for the same the Respondent Authorities ought to take

vain. (TR Ze N o a4 NN L "
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steps in order to restore the subject waterbody by demolishing
the temporary unauthorized construction created thereon and
also that the miscreants should be punished according to the
provisions of Section 17 (11) of the West Bengal Inland Fisheries

Act, 1984 and Section 4D of the West Bengal Land Reforms Act,
1955.

II. FOR THAT despite having full knowledge about the illegal filling
up of the subject waterbody by Respondent No.12 and his men
and agents of Respondnet No.13 club and also their illegal/
anti-social activities disturbing the life and liberty of the local
residents and even after receiving several notices and
Restoration Order from the office of the concerned authorities,
the Respondent Police Authority Being Respondent No. 10 & 11
herein have maintained a deceptive silence and failed to take

stringent action against the actual wrong doers which clearly
shows unholy nexus with the miscreants.

III. ~ FOR THAT water bodies are crucial for Sustaining life on earth,

as they are essential for drinking, agriculture, and maintaining
healthy ecosystems. Water bodies, including rivers, lakes, and
wetlands, are fundamental to life and moreover, the health of
our planet is inextricably linked to the health of
these water sources but even after expiry of considerable period
the Respondent Authorities yet to take any step to restore the
subject waterbody in its original position. That this may result
that the local residents of Liluah, Chakpara have been living in
extremely unhealthy environment under the threat of damage to

life and property caused by the private - Respondents, The
respondent police authorities

OTAR
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complaint did not bother to take appropriate action in
accordance with law into the said matter and fajled to act

accordingly which results in violation of the law.

LIMITATION

22.01.2025 when t fixe accident ha pened in the place of
c;.m}ajwqis Cavkiuuu .\l_"leil ﬁah' . ® 3

t andAHence this &bplication is being filed within the period of

PRAYER

The applicants, therefore, pray that:-

Under the circumstances, the Applicants most humbly pray as
follows:-

()

Steps be taken immediately for restoration of the pond and/or

water body in question to its original condition in terms of the Inland

Fisheries Act, 1984 or directs the private respondents to restore the

same to its original conditions within a stipulated period or forthwith;

Ll

.M‘(bp,ﬁ/"

M

(b)  Steps be taken immediately to direct the private respondents
being no.12 & 13 to restore the subject pond and /or water body to its

original condition and failing which cost may be imposed for such

restoration;

(c) Steps be taken immediately to initiate a criminal proceeding
I 'Af“}‘-"against the private respondents for illegally filling up of the pond
' \1;7,“— _.. _“7 > “
)/ N )

Tren g\ Sahet 0.
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and/or water body without any proper conversion and permission of

the appropriate authorities;

(d) Steps be taken immediately for restraining the private
respondents from filling up the pond and/or water body in question

without any conversion of the said pond and/or water body;

(e) Steps be taken immediately directing the private respondents to
carry on the restoration work of the pond and/or water body during
the pendency of the writ petition and ad interim order of injunction
restraining the private respondents from filling up of the pond and/or

water body;

(c) - Such other or further order and/or orders, direction and/or

directions as this Hon’ble Tribunal may deem fit and proper.

Quher  fas,

| N
ufbm&

3anerje,
Kolkata-14¢
Regd. No. 008/2022 ]
Expiry Date :
L/472027
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VERIFICATION

Ll S

// /\ '1! f\ }3 '\

i

I, Saheb S}faﬁ* son of Taraphda Shaw, the Applicant No.l1 herein, do

......

title are: trﬁe to my knowledve and best of my belief and I sign this
venﬁcahon on\thls the“ }.S.ﬂ\day ‘of July, 2025 at the court premises.

e S ;
N ':,«?ﬁ.“' o 5 _\\ ‘~'.‘,»
N S ~T ;
¥} ’
NS \._/' ; o
e e e g

Qohet Shann,
S Y e

e Foy
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Signature of the Executant/s

are Attested on te Identification

of the Advocate Solemnly Affirmed and
Declared before me u/s
139 CPC ans w's

Notary
Govt. of West Bengal
Regd. No. 008/2022

SUB ND BA(;) Govt. of West Bengal 0V
TARX: Notary, Govs. VER 07"
O R}) O g'No_oé'o ‘V
/ % Subtenau @ocate g Cops/2022
O/‘;ldncne\ rt, alCut[
kolkata-144
kegd. No. 008/2022
Expuy Date

1/4]2027

15 JuL 2025



t‘ SL. No. 14}29‘

Subhendu
Bancrjee
Kolkata-144

Regd. No. 008/2022

L\{'.r, Date
l/ﬂ/q(}'/

A
s

AFFIDAVIT

I, Saheb Shaw, son of Tarapada Shaw, aged about 28 years, by faith-
Hindu, occupation- Service, residence at 1/1, 56 Chakpara Navoday
Pally, Post Office- Bhattanagar, Police Station- Liluah, District-

Howrah, West Bengal, Pin Code- 711203, do here by solemnly affirm

and state as follows:

1. That I am the Applicant No.l herein and I am well acquainted
with the facts and the circumstances of the above mentioned case and

I have been duly authorized to affirm this affidavit on behalf of the

other applicants.

2. That the statements made in foregoing paragraphs of this
application are true to my knowledge and best of my belief and rests

are my respectful submissions before this Hon’ble Tribunal.

Sher Yo

Deponent is known to me

sotenmy e s s
%Cég(r: ans uls IBNSS 2023 - & e @L.}
Advocate
Notary
Gouvt. of West Bcngulg ng
SUBHENDU BA ERJEL

t. of
NZ\aW,NG ’08;2022

Advocate Higk Court, Calcutld

07 AUG 2025
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\/Thc/commxssmncn of Police et Gt

28 No. Nityadhyan Mukherjee Road, Howrah-711101 Date- 9 Q/O 1/25

Subject: Complaint Against Illegal Activities and Safety Hazards in our

area, Nabaday palli Samiti, near Liluah Chakpara Battala Bazar

Respected Sir

We, the permanent residents of Naboday Palli Samiti adjacent to Bot Tala

Bazar, Lilua Chakpara, humbly request your immediate attention to a

serious issue plaguing our community.

An anti-social individual named Anand Sarkar, son of Ay g ¥/ Sarkar,

has illegally filled up a pond/Doba in our area, which has now been
converted into a temporary warehouse. Despite a complaint filed in 2021

at Liluah Police Station by one of our residents, no appropriate action has

N

been taken.

Abusing his power and influence, Anand Sarkar has constructed a

temporary warehouse (Gudam) on this illegally reclaimed land and is

using it for antisocial activities under the guise of a business. He, along
with his associates, frequently engases in activities like drinking, drug
’ -
abuse, and creating disturbances in the neighborhood, often late into the
; ‘

night.

Despite our oral complaints, instead of taking corrective measures, Anand
Sarkar has resorted to dumping garbage around the warchouse, making our
n

y difticult and the environment unhealthy. On___

“Ving conditions extremel B S
45 PM, 4 fire brok PN
January 22, 2025, at around 10: [, a fire broke out due te\the :
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January 22, 2025, at around 10.45 PM, 2 fire broke out due to the
flammable substances they were using nearly causing 2 major disaster.
Only due to the timely intervention of local residents and the fire brigade

was the fire extinguished. The presence of an electric transformer near the

warehouse further compounded the risk

Given the presence of various flammable materials in the warehouse, there
is a high probability of similar incidents occurring in the future,

endangering the lives and property of all residents.

We earnestly request your intervention in this matter: We urge you to take
immediate steps to stop Anand Sarkar from conducting anti-social
activities in the warehouse and to ensure our safety. We believe that

appropriatc legal action should be taken against him.

We have attached photographs to support our claims and are willing to

provide any additional photos or videos as needed.
Thank you for your immediate attention to this pressing matter.

Regards, '
) { s@rm WWWT%WQ
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Moo N Qox/ar/ s/ i 0€/M/ZT I
To 0C, Lduole £5 I
The District Magistrge & Collector, [Howrah | |
Oftice of the Districr v agistrate & Collector,
Howrah, 3rd Floor, New Cpllectorate Building,
6, Rishi Bankim Chandyg Road,
Post + PS + District - Howrah, Pin — 711 101 Date- = . ;

Subject: Complaint Against Illegal Activities and Safety Hazards in our

area, Nabaday palli Samiti, near Liluah Chakpara Battala Bazar

Respected Sir/Madam

We, the permanent residents of Naboday Palli Samiti adjacent to Bot Tala
Bazar, Lilua Chakpara, humbly request your immediate attention to

Serious 1Sstuc plaguing OUr COMIMMUNITY.

An anti-social individual named Anand Sarkar, son of . 4 Sarkar,
has illegally filled up a pond/Doba in our area, which has now beeo

converted into a temporary warehouse. Despite a complaint filed in 2021

at Liluah Police Station by one of our residents, no appropriate action has
been taken.

Abusing his power and influence, Anand Sarkar has constructed a
temporary warehouse (Gudam) on this illegally reclaimed land and is
ssing ;r for antisocial Jcrivities under the guise of a business. He, along
with his associates, 1"1\.".[“““[1)/ engages in activities like drinking, drug

‘A

4 }; |
$qm%

@) 3anerie

abuse, and creating disturbances in the neighborhood, often
C oL, o CIes o ) s

night.
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January 22, 2025, at around 10:45 PM, a fire broke out due to the

flammable substances they qearly causing a mMajor disaster.

Y were using

Only due to the timely ; : s i
) ely intervention of local residents and the fire brigade

was the fire extinguished. The presence of an electric transformer near the

warehouse further compounded the risk
ed the risk.

Given the presence of various flammable materials in the warehouse, there

is a high probability of similar incidents occurring in the future,
endangering the lives and property of all residents.

We earnestly request your intervention in this matter. We urge you to take

immediate steps to stop Anand Sarkar from conducting anti- social

activities in the warehouse and to ensure our safety. We believe that
appropriate legal action should be taken against him.

We have attached photographs to support our claims and are willing to

provide any additional photos or videos as needed.

Thank you for your - nmediate attention to this pressing matter.

Regards, " /'g‘m\j\@'\\q\i 'Q . '>
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To

The BLLRO

270, Grand Trunk Road,
Belur Bazar

Howrah - 711204

Subject: Complainy Aoaij inst_Illepal Activities and Safety ilazards in our

area. Nabaday palli Samiti, near Ljluah Chakpara Battala Bazar

Respected Sir/Madair,

We. the permanent residents ofNaboday Palli Samiti adjacent 1o Bot Jula
Bazar, Lilua Chakpwa, humbly request your immediate atiention to a

serious issue plaguing our community.

A

An anti-social individua! nemed Anaad Sukar, son of Monamd Sarkor,
has illegally filled up a pond/Doba i our arca. which has now been

converted into a temporary warchouse. Despite a complaini filed in 202!

at Liluah Police Station by one ol our residents, no appropriate action ha

been taken. N QY
’ \\W 4
\ FANPR
(g \ f) if
Abusing his power and inlluence, Anand Sarkar has, consirue (od ) 4&‘1“ oy QC‘Q\,&\\V
temporary warchouse (CGudam) on this illeoally reclaimed fand and ) 3 < /"{-(..\Q‘. "(:f\\.nﬁ
J [4 ’ oK:\\ Ce /?\.\ = “\n\\‘/

{ P L
using it for antisocial cetivities under tie guise of a business i,

. . . . I ey ) \ o
with his associates froq ity o238 achvities like arinking, drog

abuse, and creating disturbances in the heivhborhood, often late into the

night.

Despite our oral complamts, instead oty HIL corrective measures, Anand

, o earbage aroun. ot
Sarkar has resorted to dumping SIS S0UNG (e rehouse, making out

o . Sycult and ; . ,
living conditions extreinely dithewit and the oo o oent pnhealthy. On

page 1013
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To
The BL LRO,

270, Grand Trunk Road,
Belur Bazar,

Howrah - 711204

Date — 28.01.2025

Subject: Complaint Against illegal Activities and Safety Hazards in our area,
Naboday Palli Samiti, near Liluah Chakpara Battala Bazar

Respected Sir/ Madam,

We, the permanent residents of Naboday Palli Samiti adjacent to Bartala

Bazar, Lilua Chakpara, humbly request your immediate attention to a

serious issue plaguing our community.

An antisocial individual named Anand Sarkar, son of Monomali Sarkar, has
illegally filled up a pond/ Doba in our area, which has now been converted
into a temporary warehouse. Despite a complaint filed in 2021 of Liluah
Police Station by one of our residents, no appropriate action has been taken.
Abusing his power and influence, Anand Sarkar has constructed a
temporary warehouse (Gudam) on this illegally reclaimed land and is using
it for antisocial activities under the guise of a business. He along with his
associates, frequently engages in activities like drinking, drug, abuse and

creating disturbances in the neighborhood, often late into the night.

Despite our oral complaints, instead of taking corrective measures, Anand

Sarkar has resorted to dumping garbage around the warehouse, making our

Bonerie,

Kotkata.144
Regd. No. 008/2022

o g
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January 22, 2035

at 4 fire broke out due to ¢
y dt .lr()lln(l 1():45 ])[\/]a d f”‘l br ) the
flammable syl

ances they were ing, nearly causing a major disaster.
‘re using, Ne
On]_v due to the timc]y i‘"Cert' of local residents and the fire brigudc
“ntion ¢ 3t

was the fire exXtinguishe The presence of an electric transformer near the
o - preser Al

warehouse further compoynp

ded the risk.

Given the Presence of varigys flammable materials in the warchouse, there

is 2 high probability of similar incidents occurring in the future,

endangering the lives an( Property of all residents.

We earnestly request your intervention in this matter. We urge you to take

immediate steps to stop Anand Sarkar from conducting anti-social
activities in the warehouse and to ensure our safety. We believe that

appropriate legal action should be taken against him.

1N Ay o \vr:,”' o s
We have attached vhotographs to surport our claims and are willing «

O

provide any additional photos or videos as needed.
Thank you for your immediate attention to this pressing matter.

Regards ,

page 2 of 3

Subhenay
3aner)e.
solkata-144
vega. No. 008/20)?
Expiry Date
L/4/2027



b

@~7 ,_\1 \\'J\‘le %’?ﬁ
@ ) \}.K o D SN
(D Mad, ¢

(67 Mo g oy -
(?}z?n*%;”%%g

i ) Sriefra a7

Cﬁ [7“,#‘\\\\ D}\&\n

Q Lahe b Unpe,

=By

@*“wvmu\(m

| ‘r-/ i Lo Sk fe

ol

717

D (PNLT o) / LY s/

( \ ’\ 3 \ ’\{ -
f\r@ é [)Cb’? ot "CLF —
/‘ﬁ

1505y zopa§

r

ey

AN "l‘mm:(p.%- ' 1'\/] OV\O)OI'}

". i ) -
S f\\‘h’}"‘ i ‘5\ ‘P‘\

?Fwt fa
2

/3' !\‘76\,/3L} ..Jlkk

qle..

ELDRTE:

23932813




Hm' \ﬁf(\pn - ‘

\’/‘»' oV k ! ((bk‘ ) YR -

0 ; ) _I

:31{'37.‘@.“? - TN
- - AR

S v

QO0TAR

* >
GWQA
3aneric. O

Kolkata-144

Regd. No. 008/2022 &)

Expiry Date /QQ

1/4/2027

™~

/ N%am TATH R h 2 A W
W (\% Pm;r \%ﬂm\\' KAF[( o ln\ﬂ}ml:
GOy Aoy TR STy aRUEAE]

’?TG'
IR %W?r% A\rf\w;m‘gih ONFA T TS AN 3 A _
-zn—\v;%ym N - RO rz;‘ra\\rﬂ (T%W}‘ﬁx ‘
é st

- e
(Nw—}a’ A CEVBT [ T (R e
352 BT TR AT (et 3 fg(\y
«}t SRR QU*"% (ST = FD%M T("’G)> GG

QrHar
2 qutm
m%’(ﬁz ( (m ( *‘7'4(41/*
s % v _W' N%WW (r\ 7 0D 2(\)(53 /ﬂ( rrp@
RRAIT DAy | S gy T8
s v - "ﬂj” NN \,\f 5\1*3\ el N
SR a7 e KT . \
SN 33:;7 (0;3(3‘( i:a’;‘{r / {;J \Tf:r{\fD | -((v{ 2 v 9}%1 (
SO SN ("’hz v "N o
- *Q‘ 0‘: '
AT ‘wgpffr s AR s frah
4 \ ) a
G N\mm&x\*_}wg(*“ i ~
— Do -
) FatCal ('?m‘(g;:g% GEEAE o
Fﬁ_(“ 5{(\’3’3;‘ % ( o \UAT

(rw NG N3 a3, 2 3*”(7’

ﬂfaﬂa R‘?\“g"’st@ 1,’1 o d

EVFONE et %%F"’
Z"‘t’?r(;:" v o 7T



— QA= 7

'QA&Q}»\A Ehom\“)"\‘ BY B
P. oy

To ‘
The Officer-in-Charge,
p.s. Liluah

Date:
Address: Time:
Subject: Illegal Godown construction in
the pond area of the locality.
Sir,
We,

the residents of Lilua Chakpara, adjacent to

Nabaday Pally Club near Battala Bazar, humbly submit

to you that an illegal godown has been constructed in

the pond under the club's premises and it's being

rented out. For the past two to three Yyears,

parricades have been erected around the pond and

bricks, sand and cement are being stored there for

rental purposes. Moreover, the area is being filled

with people's filthy waste materials. Last night

(22.01.2023) a fire broke out and we all narrowly

escaped from the horrific blaze. However, the club

authorities have not taken any responsibility.

We humbly request the administration to take

immediate action regarding this matter. If you

investigate this issue and acknowledge our request,

we will be eternally grateful.

Subhern
Bonelo

Kolkata- 144 .
Rr’g'.], No. ('2'(‘50‘/2'\?',11.-: 17t
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P.S. 1
Liluah, chakpara, 1/1 (22-A) Battala,

Nabaday Pally, office- Bhattanagar.

p.S. Liluah
Yours sincerely,
All the residents of pally

1)Babi Roy
2)Swapna Roy
14) Sefali Das

3) Priyotosh Roy
15)Rajdeep Banerjee

4)Ratri Roy
16)Mithu Das

5)Mou Poyra
17) Mala Ghosh

6) Sona Poyra
18)Mumita Pandit

7) Kusum Jha
19)Mamita RoOY

9)Manu Jha

10)Manabi Chatterjee 20)Chranjit Barman

11)Uma Paul 21) Ruma Karmakar

12)Prvan Das

13) Neha Barnwal

Humble request to the administration from all
esidents of Nabaday pally, Lilua Battala,

permanent I
e illegal constructio

us by stoppind th

n and

to oblige
/,_-:‘-‘\\~
: i nd. ZZAT A
of filth 1n the po //,"gkorlA./\D}
; *

Subhendy
Banerjec
Kolkata-144
Regd. No. 00872022
Expiry Date ¥
1/4/2027
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S)Pratima

6)Bitam Das

7)Manabi Chatterjee

8) Pinki Roy 2296302407
9)Moumita Roy i
10) Purna Karmakar:
11) Swapana ﬁy

12) Pratam Dhar
13)Biyotosh Roy
15)Mithu Sarkar
16)Seféli Das

17) Rekha Barman

18) Neha Barnwal 8777783037

19)Namita Chakraborty

20) Sompati Mondal AT
>ITad \\.f::‘\
21) Kusum Jha Ve
Bl
-' ‘n'\l\“:' N0 G O/ 4 \} ) -.."-l
22) Mou Poyra \ Expiry Date /;/
W% 1/4/2027 /K,
23)Manju Jha NG Py

30)[7) 2075
R [(slern

Rid. Senior nterpreting Officer (Gu
0 8 High Courr, Calonrta
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I'he Executive Ofhcer

Bally M unicipality.

Respected Sir/Madam

We, the permanent residents of Naboday Palli: Samiti adjacent to Bot Tala
Bazar, Lilua Chakpara, humbly request your immediate attention to a
) )

serious issue plaguing our community.

An anti-social individual named Anand Sarkar, son of Monomali Sarkar,
has illegally filled up a pond/Doba in our area, which has now been
converted into a temporary warchouse. Despite a complaint filed in 2021
at Liluah Police Station by one of our residents, no appropriate action has

been taken.

Abusing his power and influence, Anand Sarkar has constructed a
remporary warchouse (Gudam) on this illegally reclaimed land and is
using it for antisocial activities under the zuise of a business. He, along
with his associates, frcql1c11fl)' engages in activities like drinking, drug
abuse, and ereating disturbances in the neighborhood, otten late into the

night.

K R, Jints, Inste; “taks ;
Despite our oral complaints, W of taking corrective measures, Anand

Sarkar has resorted to dumping garb,

t( ! J
e around the warehouse, making ow

o el diffie
hvine conditions extremely ditheult and ), environment unhealthy. On

Page 1 of 6

solkata-144
Kegd. No. 008/2022
Expiry Date

1/4/2027
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To
The Executive Officer,
Bally Municipality,
Date - 21.02.2025

Subject: Complaint Against illegal Activities and Safety Hazards in our area,

Naboday Palli Samiti, near Liluah Chakpara Battala Bazar
Respected Sir/ Madam,

We, the permanent residents of Naboday Palli Samiti adjacent to Bartala
Bazar, Lilua Chakpara, humbly request your immediate attention to a

serious issue plaguing our community.

An antisocial individual named Anand Sarkar, son of Monomali Sarkar, has
illegally filled up a pond/ Doba in our area, which has now been converted
into a temporary warehouse. Despite a complaint filed in 2021 of Liluah

Police Station by one of our residents, no appropriate action has been taken.

Abusing his power and influence, Anand Sarkar has constructed a
temporary warehouse (Gudam) on this illegally reclaimed land and is using
it for antisocial activities under the guise of a business. He along with his
associates, frequently engages in activities like drinking, drug, abuse and

creating disturbances in the neighborhood, often late into the night.

Despite our oral complaints, instead of taking corrective measures, Anand

Sarkar has resorted to dumping garbage around the warehouse, making our

: living conditions extremely difficult and the environment unhealthy. On
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[anuary
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. a fire broke out due to the
tHammable subst

roun 1():4§ PV
Ol d Ncey they were usings qearly causing a major disaster.
nly due to ¢ SR ' )
he timely iNterve f local residents and the firc brigade
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vas the fire eXtinguish e d.

presence of an electric transformer near the

The

warchouse fy
rther “OMpounded the risk

Given the
or 4
Presence of varigyg flammable materials in the warehouse, there

s a high probak: ) ) .
&0 probability of similar incidents occurring in the future,

endangeringe .
angering the lives and property of all residents.

We earnestly r i

stly request YOur intervention in this matter. We urge you to take
immediate steps to stop Anand Sarkar from conducting anti-social
activities in the warehouse and to ensure our safety. We believe that

appropriate legal action should be taken against him.

AMe e ST ) .
We have attached photogmphs to support our claims and are willing to

provide any additional photos or videos as needed.
Thank you for your immediate attention to this pressing matter.

Regards,

permancnt Residents of 1/1 Chakpara Navodaypally
Landmark :- Battala Bazar

pin:-711203

District :- Howrah

ward no. - 35

P.S :- Liluah

P.O Bhattanagdl .
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To

The MMOSTIC) ADy / Lou P 0’)
Of Fishery Depertmeny

(West Bengal)

Date- 21.02.2025

Subject: Complaint Against Illegal Activities and Safety Hazards in our

area, Nabaday palli Samiti, near Liluah Chakpara Battala Bazar

We, the permanent residents of Nabeday Palli Samiti a jacent to Bot Tala
Bazar, Lilua Chakpara, humbly request your immediate attention to a

serious issue plaguing our community.

An anti-social individual named Anand Sarkar, son of Monomali Sarkar,
has illegally filled up a pond/Doba in our area, which has now been
converted into a temporary warehouse. Despite a complaint tiled in 2021
at Liluah Police Station by one of our residents, no appropriate action has

been taken.

Abusing his power and influence, Anand Sarkar has constructed a
temporary warchouse (Gudam) on this illegally reclaimed land and is
using it for antisocial activities under the guise of a business. He, along
with his associates, frcqucnr],V engages in activities like drinking, drug
abuse, and creating disturbances in the neighborhood, often late into the

night.

-

: s, instead of takine o ; X .
te our oral complaints, i1 Fraking corrective measures, Anand

e oarbage ar .
has resorted to dumping 8 Bearound the warchouse, making our

solkata-144 S
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January 22, 2025 . »
: <0, at Wwround 10:45 PN, o fire broke out due to the

lammable substance they qearly causing @ major disaster.
vV ‘ ‘ o

ere using

Only due to the timejy ntervention of focal cesidents and the tire brigade
. ‘entio - b

was the tire extinguished an electric transtormer near the

['he prcschC ot

warchouse turther compounded the risk-

Given the presence of varioys flammable materials in the warehouse, there
is a high probability of gimilar incidents occurring in the future,

endangering the lives and property of all residents.

We earnestly request your intervention in this matter. We urge vou to take
immediate steps to stop Anand Sarkar from conducting anti-social
activities in the warehouse and to ensure our safety. We believe that
appropriate legal action should be taken against him.

\Ve have atrached photographs to support our claims and are willing to

provide any additional photos or videos as needed.

“Thank vou tor vour immediate attention to this pressing matter.
Regards,

permanent Residents of 1/l Chakpara Navodavpally
Landmark :- Battala Bazar
pin -711203

District :- Howrah

ward no. - 35

P.S :- Liluah

P.O :- Bhattanagar

Jdner)e,
M)'kalzl.,?.‘;" @)
egi. o, 00329,
Xpiry Dage
1/4/2027

Page 2 of (5




( NI
) . -
: @ &A}M %’;

O 2 Mo DS
@ Mevds, Cleo g 2o

<§ |“$|V@ ~ L2D0%e 4 (e
@‘l Mwmw\ Ay -

d};} LLJ71a.ké;:772a av |
’\.1) )(‘, ébj Y\ /@/

@7 {7“['-')\\\'\ 9}\3&"
<D Lahe b Unsee

I
\’“”’r}@ P N A
mm) RS adh

\/ /

67 fﬁ““?¢J’Lﬂ'N
_'T;/ '{7—,:‘ tjr( 4\(}\: 5\(/

Noba fasam e — 3939 6703%
r;) A 355 5y g o

Qs

Sevwepdy M ownda )

! "s ST T e
\\ Meu jae
A . YT A
2 Mansy -y ,&OTA@;;
DI SN 9) qm
O7  3une e \
f aller)e,
] folkata. 4,

Kegd. No, 008/20))
EXpiry Dage
/4 /?007

Page 3 of 3




YO

Sublienay

To Junerye.
Tho RAT - Kolkata-144
The MLA Kegd. N, 008/2079

Expiry Date
1/4/2027

Of Bally Assem bly

e 27/02/25
Subject: Complaine A rainst [llegal Activitics and Saiety Hazards in our

arca, Nabaday pall; amiti. near Liluah Chakpara Battala Bazar

Respected Sir/Madam

We, the permanent residents of Naboday Palli Samiti acjacent to Bot Tala
Bazar, Liiua Chakpara. humbly request your immediite attentica o a

serious issue plaguing our community.

An anti-social individual narned Anand Sarkar, son of /. Sarkai.

has illegally filled up a pond/Doba in our area, which has now been
converted into a temporary warehouse. Despite a complaint filed in 2021
at Liluah Police Station by one of our residents, no appropriate action has

been taken.

Abusing his power and influence, Anand Sarkar has constructed a
temporary warehouse (Gudam) on this illegally reclaimed land and is

T

using it for antisocial activities under the guisc of a busine:: fic,

aleng
with his associates, frequently engages in actwvities like drinking, drus
abuse, and creating disturbances in the neighborhood, cfte. Iite tute i
night.

Despite our oral complaints, instead of taking corrective measures, Anand

Sarkar has resorted to dumping garbage around the warchouse, making our

living conditions extremely difticult and the environment unhealthy. On

Page 1of 6
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flammable

around 10:45 PM, a fire broke out due to the

ing, nearly causing 2 major disaster.

substances
bstances they were us

Only duc ; 44 . A —_— .
) to the timely intepvention of local residents and the fire brigade

was the fire extingy: - ‘ !
1 lire EXtinguished, The I,rcqcncc of an clectric transformer near the

" re e faye
warchouse further compounded the risk.

Given the presence of varione fnmmable materials in the warehouse, there
rious flammablc m

15 QA hlgh prObability of Sinﬁlnr incidcnts occurring in ['hC ﬁJfUI'C,

cndangering the lives and property of all residents.

T o .
We earnestly request your intervention in this matter. We urge you to take
immediate steps to stop Anand Sarkar from conducting anti-social
activities in the warehouse and to ensure our safety. We believe that

appropriate legal action should be taken against him.

We have attached photographs to support our claims and are willing to

provide any additicnal photos or videos as needed.
Thank you for your immediate attention to this pressing matter.
Regards,

permanent Residents of I/1 Chakpara Navodaypally
Landmark :- Battala Bazar
pin -711203 (1) Mosmili 7 2330532529
District - Howrah @ o ]Zmolz« Qb F9s040,,
W 10. = 35 Movem o0 Panedi 4

P.S :- Liluah s

P.O :- Bhattanagar @/\/od;o\ 07/5 08 by

Janer)e.
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To
The Administrator Bally municipality
Bally. Nowrah.

sub: Compliant against the tilling up ol pond illegally and

failure on the part of the Police Station for help inspite
restoration order from all concerned department.

of
sir,

The complaint mentioned in the said petition regarding
this complaint we the residents of area have submitted
Application to some department to the higher authority
namely BL&LRO (Bally), bM (Howrah), S$DO (Sadar), ADE
(Howrah) and EO (Bally) CP and Local P.S. Liluah as some

members of Nabaday Pally Samity is involved in the

construction of illegal Godown by filling up the pond so we
give Application to the President of the Samtiy Sri Shib
prasad Gayen and the Secretary Sri Prabir Das as they did

not taken any step whatsoever we were compclled to file our

complaint to all department of the higher authority.

on last 24.2.2025 when we went to the land department
for ascertaining the situation of this complaint respected

’7 Sudipta Banerjee higher officer working in the department

informed that as per section 4C(5) it is illegal and in
their record -the land has been found to be pond. Telling
Lthe same as illegal written notice with restoration order i
has been senkt to Liluah Police Station and they did not any

report of the same from Liluah Police Station.

They had send notice to Liluah Police Station by memo

No. 1402/25/8s(C) from the office of SDM Sadar through DM

//‘ﬁ“[?,\.\ : : 1
O R ,}_)«g}_‘\ rah) to look into the matter lawfully on 6.2.25.

-,
iy
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CP department by HTIT building Memo No.

Jven { rom

': ”483/PG/CC(”) DCP  department and thereafter by Memo No.
662/(DCP’ND)/25 it has been sent to Liluah Police Station.
lmven

after all notices was sent from all department

for legal action we have not reccived any assistant from

the Liluah Police Station.

It is our humble submission to you that by demolishing
the godown constructed illegally upon filing up the pond
sri Ananda Sarkar Pond demolished and the pond be restored
to its previous possession. We want penal punishment
against those who are involved in this illegal act, if our
submission 1is acted upon we shall remain ever grateful to

you.

Thank you,

All the residents of the Pally

; (»// 1/1, Nabaday Pally, Chakpara,
Battala, Liluah, Howrah

Ward No. 35

p.S. Liluah

P.O. Bhattanagar

pin- 711203

Ph No .9330532529/ 7980806467

Copy forwarded
1o M.L.A.
Bally, Howrah
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H) Pratima pDhar

6)Biton bas

‘7Y Manabi chatltoerjee

g8) Pinki Roy 6290302407
9)Moumita Roy

10) Ruma Karmakar

11) Swapan Roy
12)Pratim bhar

13) Soheb Shaw
14)Bijotosh Roy
15)Mithu sarkar
16)Scfali Das

17) Rekha Burman
18)Ncha Baranwal - 87777830037
19)Namita Chakraborty
20) Samapti Mondal
21)Kusum Jha

22)Mou Poyra

23)Maniju Jha

Certified to be the English Lranslation of a Letter in

Bengali.
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BALLY MuUNICIPALITY

384G Road. Bally: Howrah-711201
']‘c|_N()v: 2654-22 30, ax: 2654-0079

e e

. T ————————

Memo No. BM/01273/Law/E.0,/24.75 Dated i ebruary, 2025

Fram:  The Executive Officer,
Bally Municipality

To: The Inspector-in-charge,
Liluah Police Station,
Liluah, Howrah.,

Sub. : Request for necessary action.

Ref.: Complaint dated 21.02.2025 against illegal activities at the area
near Nabaday Pally Samity, Chakpara Battala Bazar, Liluah,
Howrah-711204.

Enciosed piease find herewith the above noted compiaint fiied by one Meumita Roy of i/1,
Chakpara Nabadaypally, P.O. Bhattanagar, P.S. Liluah, Howrah, which will speak for itself for favour of
your information and taking necessary action as per prevailing regulations.

‘our prompt action in this regard is ki R'y solicited.

o L .-
Encl. As stated above. B 75 .0 L0 -
\
I.xecutivd) Otticer
Rally Municipality

Memo No. BM/01273/(1-5)/Law/E.O./24-25 ~ Dated 25.02.2025
Copy forwarded for information to :
1) Additional Director of Fisheries, Howrah,
Raghav Plaza, 3" Floor, 62/2, Rose Marry Lane, Howrah-711101,

2) The Administrator, Bally Municipality,

3)  Sri Molay Lohar, SAE, Bally Municipality

1) V/C, Law Section, --do-

Y Sml Moumita Roy, N e ’ (Lg’lc)
1, Chakpara Nabaday Pally, P.O. Bhatten2iar, Howrah-711203 5 ot

[Executive Ofticer
Bally Municipality

YAR’},

subhcna\?,{

Janeries
kolkata-144
kega. No. 008/2022
Expiry Date
| /42027
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vemo No. BM/01274/La w/ Admin/24-25

From:

To:

IS m— — —

FSO*

Bally M unicipality

384,GJT,Road,Ba“Y,HOWNah-711201
‘FeLNo_;)641-3636,Fax:2641-5846

Dated 25th ‘/"'cﬁruary, 2025

The Exceutive Otlicer,
Bally Municipality.

Block Land &Land Reforms Officey.
Baily Jagachha, il Kiftee,
220, G.T. Road,

P.0. Belurmath,

Howrah-711202.

Sub.: Request for status report.

Ref.: Complaint dated 1.02.2025 against illegal activities al the area
near Nabaday Pally Samity, Chakpara Battala Bazar, Liluah,
Howrah-711204.

In connection with the letter under reference, this is to request you to make an physical enquiry in the

respective area near Nabaday Pally Samity, Chakpara Battala Bazar. and send a status repor! of the same to this

end

at the earliest. Photocopy of the above noted complaint is attached herewith for ready reference.

Your prompt cooperation in the matter is highly solicited.

Memo No. BM/01274/(1-4)/L aw/Admin/24-25

Y Q‘L‘b

X\s“m‘)-"m- >

Executive Officer,
Bally Municipality

As above.

Dated 25.02.2025

Copy for information to :

Additional Director of Fisheries, Howrah,
Raghav Plaza, 31 Floor, 62/2. Rose Marry Lane, Howrah-711 101,
Administrator, Bally Municipality.

Sri Molay Lohar, SAE, --do-

--do -~

. Law Section,
Smt. Moumita Roy.
1/1, Chakpara Nabaday P

» (). Bhattanags 203 b {1’016
ily, P.O. Bhattanagar, Howrah-711203 k\s < ol
T
\

Executive Officer,
Ball Monicipalit

/&
; Q/Q,uh\mnm\
O' Zaneric
<olkata-144

gega. No. 0
Expury Dak
\(4/202(
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Bally Municipality
384, 1. Road, Bally, Howrah-711201
Tel No.:264 1-3636, Fax: 264 1-5846

——

Memo No.BM/0Q02.2.9  /2). l‘.au’/)hfmirl/.?ﬁ.?b

————

Dated 31 June, 20,5

From: The Executive Officer,
Bally Municipality

To: ‘,1'3‘;\‘:11:. Moumita Roy, 2) General Secretary,
171, C l_mkpnra Nahoda_v Pally, Nabaday Pally Samity
P.O. Liluah, Howrah-711204 Chakpara Naboday Pally

Sub. : Notice of Hearing

Ref.: Compliant letter dated 21.02.2025 filed by one Moumita Roy and vthers
against illegal filling of a water body near Nabaday Pally Samity,
Chakpara, Liluah, Howrah.

Apropos of the above this is 1o inform you that a hearing will be held on 09.U6.2025 art 3:30 PV
the office chamber of the undersigned at Bally Municipality. in respect of the land in question at Chakpra.
Liluah. Howrah-711204.

You are hereby requested to remain present in the hearing in person or through your authorized
representative as per schedule date. time and place along with all the relevant documents. if an.. as
applicable.

You are also requested to bring with you one ID proot in original und a photocopy Hf the
be submitted to the undersigned.

alNe |

W RPN

B 3.06
Executive Officer
Bally Municipality

Memo No.BM/ ©0 229 /(2-6)Saw/Admin/25-26 dated 03.06.2025
Copy forwarded for information 1o~
I) District Magistrate, Howrah,

2) Additional District Magistrate (LamthReforms), Howrah,

3) The Administrator. Bally Municipalnk’,

4) The Block Land & Land Reforms Ot'hccr., B3 .

-- With & request to remain presentin the hearing

as per schedule. i nality e i - : he hearine

5) Sri Molay Lohar, SAE, Bii“) Municipaity, == with 4 reques wn.un present i the hedarinyg

as per schedule, - ' &

6) IC, Law Sectjon, Bally Municipality, ~ ‘ _ qel’

Jagacha, Bally, Howrah
ith a status report of the land in question

O ExccutivaOtficer,
i *$ ‘/ Bally M?u?hhu&x
o/ /
() 3aner)e.
aolkata-144
‘ega. No. 008/2022
Expiry Date
17412027
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certified to be the English translation of a Letter

in Bengali

To
The Officer-in-Charge

P.S. Liluah
Pin-

Date: 5.06.25
Time:

Sub: FIR filed for rape threat and threat of breaking
house and vehicle after complaining about godown
construction by filling up pond to higher

authorities.
Sir,

I Pratima Dhar, father’s name Tarapada Shau,
Husband’s name Tinku Dhar, address 1/1, Chakpara
Nabaday Pally, Pin- 711203, P.O. Bhattanagar. Due to
my father's illness, I have been residing at this
address. I grew up here with my siblings and
neighbours since childhood. A few months ago, I,
along with my father, brother and some residents of
the neighbourhood jointly filed complaints to various
higher authorities about filling up the pond and
constructing an illegal warehouse, as well as dumping
waste materials into the pond. We reported this to
authorities such as Local p.S. DM (Howrah), CP
(Howrah), SDO (Howrah), EO (Bally) BL&LRO (Bally
Jagacha) , MLA (Bally), Fishery (Howrah) and
Chairperson of Howrah, the Hon’ble Shri Arup Roy was

also verbally informed.

SlJ!)h«:rm;\\* /
Banerjee A
Kolkata-i44
Regd, No. 00842022
EXpiry Date
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After the order of the Mlnlster, a joint-inspection
was conducted and subsequently various suspended
works progressed. Due to the progress of the work we
faced various threats Last night 23:19 hrs. my
neighbour Ratan Roy, Sanjoy Sikdar, Raj Jana, Soumen
Das, Swapan Dey, ship Prasad Gayen, Biswajit Dutta
and I were threatened by some poys outside our homes,
including Chhoton Barua they all gave us rape ‘threats
and abused us using derogatory language about our
parents. They also threatened toO break our house . and
car. With wvideo evidence of the entire incident, I
request Lilua Police Station to file an FIR to

protect my family and neighbours.

My special request 1is that no harm should come

to the families and neighbours ~ who have filed

complaints apout the pond filling and I demand strict

punishment for the culprits. I would be obliged if

you could flle this FIR and take necessary action.

Yours sincerely
Pratima Dhar
8777684916

Address:
1/1, Chakpara Nabaday pally, Lilua,
Howrah- 711203, P.O. Bhattanagar

Certified to be the. English translation of a Letter
in Bengali
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To

The Police Commissioner, Howrah
No. 28, Nityadhan Mukherjee Road
Howrah- 711101 Dt. 25.6.25

sub: Application for save our 1ife due to rape threat
was given in an indecent language for complaining of

pond filing.

A few months ago, on 24.01.2025, we, the
residents of Lilua Chakpara Nabaday Pally filed
complaints with various higher authorities regarding
the filling up of the pond. We also lodged that

complaint with the Police Commissioner of Howrah.

Immediately after various verifications began. Those

involved in the conspiracy to fill up the pond

started using abusive language and taunting in front
of some of our homes and some people using their
power, threaten and throw bricks in front of many of
our homes and also issue rape threats to the women of
the house. The first complaint was lodged at Lilua
Police Station and on 31.05.2025 we were given a
General Diary (GD) No 1834 by the police station. On
4.6.2025 we were again threatened with our homes
being demolished and the women were verbally abused.
The next day, when we went with video evidence, we
were told by the Lilua police station to file a
written complaint. Despite this yesterday 24.06.25 we
have been subjected to verbal abuse and threats, when
we made phone call to the Lilua police station about

I

L P
ff%ﬁé}l‘fﬁﬁg situation, officials came to the scene, but even

P
P h
‘_\ Subbon in t eir presence, wWe were threatened again.

| Ry A
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Sir, ou
E ¥ . %
©- Tequest is that those who are doing
this illega} A . J
98t act should be identified for making this
com int, w 1
mplaint, who fave been threatening ‘rape threat’ of
our 10
0 mother and sister with various Indecent and
abligis 4 are
—Au\‘sl ]e I 1 = - . .
Ld;gﬁége wWe will be obliged that if they will
be punished severel
We will be €ternally grateful to you for saving
our lives. '
Your sincerely
1/1, Chakpara Nabaday Pally,
Lilua, Howrah,
P.0O. Bhattanagar,
P.S.Lilua,
Pin- 711203
1)Baby Roy 7) Mounisa Pandit )
2)Puja Das 8) Saheb Shaw
3) Moumita Roy 9) Pratiam Dhar
4) Asim Roy- 10) Ratna Das
5)Ruma Karmakar 11)Tarapada Shau
6)Pritom Das 12)Manisha Mukherjee
13)Namita Chakraborty

Certified to

pbe the English translation of a Letter

in Bengali

R Islam
Rtd. Senier Interpretng Officer (Cy
0.S. High Court, Calcutta
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To

e .’\dministrator Bally Mu"j_cj_palj_[‘y

Bally, Howrah.

sub: Compliant against the filling UP of pond illegally ?22
failure on the part of the Police station for help inspi
of restoration order from all concerned department.

Sir,

The complaint mentioned in the said petition regarding

Lhis complaint we the residents of area have submitted

Application to some department LO the higher authority
lamely BLSLRO (Bally), DM (Hlowrah), spo  (Sadar), ADF
(Howrah) and EO (Bally) CP and Local P.S. Liluah as some
members of Nabaday pally Samity 1S involved in the
construction of illegal Godown by filling up the pond SO Wwe
give Application to the President of the Samtiy Sri Shib
prasad Gayen and the Secretary Sri Prabir pas as they did
not taken any step whatsoever WeE were compelled to file our
complaint to all department of the higher authority.

On last 24.2.2025 when we went to the land department
for asccrtqining the situation of this complaint respected
Sudipta Banerjee higher officer working in the department
informed that as per section ac(5) it is illegal and in
their record the land has been found to be pond. Telling
the same as iLchaf written notice with restoration order
has been sent to Liluah Police station and they did not any
report of the same from Liluah Police Station.

They had send notlice to Liluah Police Station by memo
No. 1402/25/8S(C) from the office of SDM Sadar through DM

ﬁqﬂrah) to look into the matter lawfully on 6.2.25.

e
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from ¢Cp g Memo NoO-

department by HTI puildin

A83/PG/CC(H)y pCp py Memo NO-

department and thereafter
662/ (DCP-N
D) /25 it has been sent to Liluah Police Sstation.

live afte; ,
n after all notices was sent from all department

for le acti .
gal action we have not received any assistant from

-

the Liluah Police Station

It is our humble submission to you that by demolishing

the godown constructed illegally upon filing up the pond

gri Ananda Sarkar Pond demolished and the pond be restored

Lo ils previous possession. We want penal punishment

against those who are involved in this illegal act, if our

submission is acted upon we shall remain ever grateful to

you.

ﬁ// Thank you,
All the residents of the Pally

1/1, Nabaday Pally, Chakpara,

Battala, Llluah, Howrah

b ward No. 35
p.S. Liluah

P.O. Bhattanagar

Pin— 711203

Ph No .9330532529/ 7980806467

Copy forwarded
To M.L.A.
Bally, llowrah

e English translation of a Letter
in Bengali
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VAKALATNAMA
In the BghAZARL et

Czwtta
Nodiouad Gpeeuey buued, Footeew Joue Beudk , Kakeata -

District:

Criminal Revisional
Constitutionnl Writ Civil-s-e-seeommamemeeceeeeoeee.

@ A. No. of Qo 25
SMLUZ‘D Sw Q%D <, Appellant

Petitioner

-Versus-

UM "&Q/).\- M@o\h&% b“&!w\ [ Respondent
(b gy\_d\ Q_ (@1\3 . . IOppositc Party
Vakalatnama on behalf of ———A‘?M

Know all men by these presents that by Vakalatnama, 1/We appoint the
Advocates noted below or any one of them my/our lawful Advo:ate or
Advocates for filing the memorandum or appeal or petition/of entering
appearance in the above matter for appearing, corducting and arguing
the same for depositing or withdrawing any money in connection
therewith for moving the Court in any matter connected therewith, for
preparing the paper book in the case and for putting in papers, petitions
etc. On my/our behali for filling, taking back any docurcents for
withdrawing suits or appeals or petitions with kermission to institute

fresh suit ete.  For signing and filling petitions of compromise in

connectiens with the said matter and for taking copies of paper frem the
Record and I/We further say that any act done by my/our said Advocate
or Advocates or by any one of them afler accepting this Vakalatnama,
shall be considered as my/ our own true and lawiul act. And I/We
further hereby agree and undertake to pay the said Advocates his or their
fees as settled and all others sums that may be necessary to carry out
the requisition ol the Court and otlierwise to enable the said Advocates to
conduct the case properly. Failing which the said Advocates after notice
to me/ us will be at liberty to withdraw from further conducting the case.

I WITNESS WHERE OIF i/WIE sign and execute this Vokalatnama on
this the 10tk dayof "0l 2028
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In the Zwh Sotwt =4

District:

. Criminal Revisional
Constitutionaul Writ Civil-=eessmeecseosecmccoaeenn.

O A of QO Q-g__ Appellate Juriudiction
Sabb Gnss DR

~ Appellant
 Petitioner

-Versts-

Et‘\ﬂ\ ‘/(%)QJ)'\_ (E‘AJ«%/_\ Q)“uy\ﬁu\ ' GU&“O\ 1 Respondent
: QS ) . LOpposite Party
Vakzlatnama 01?1 behallof - 'A\\Q\‘DQJ ja a_,LAQ{:\" ] X

Know all men by these presents that by Vakalatnama, I/We appoint the
Advocates noted below or any one of them my/our lawful Advocate or
Advocates for filing the memorandlim or appeal or petition/of entering
appearance in the above matter for appearing, conductmg and arguing
the same for dcpositing or withdrawing any money in connection
therewith for moving the Court in any matter connected therewith, for
preparing the paper book in the case and [or putting in papers, petitions
etc. On my/oul behalf for filling, taking back any documents for
withdrawing suits or appcels or petitions with permission to institute

fresh suit etc. For signing and filling petmom of compromise in

connections with the said matter and for mkmg copies of paper [rom the
Record and I/We further say that any act done by my/our said Advecate
or Advocates or by any cne of them alter accepting this Vake amam'\
shall be considered as 1iy/ our own true and lawful act. And I/

further hereby agree and undertalke to pay the said Advocates his orﬁthuu
fees os settied and all others swuns that may be necessaly Lo carvy out
the requisition of the Court and otherwise to enable the said Advocates 10
condurnt the case properly. Failing which the said Advocates after notice
to me/ us will be at liberty to withdraw from further conducting the case.

IN WITNESS WHERE OF 1/WIE sipn and exccute this Vokalatnama on
this the J_Qd:h_ day of ,._.Q;Abzl._____. 202 13

#t Crdewttn
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